
 455  Papers  laid

 (Placed  in  Library,
 LT-3663/64];

 See  No.

 (ii)  to  lay  on  the  Table  a  copy
 each  of  the  following
 papers: —

 (1)  (a)  Annual  Report  of  the
 Heavy  Electricals  (India)
 Limited,  Bhopal,  for  the
 year  1963-64,  along  with
 the  Audited  Accounts  and
 the  comments  of  the  Comp-
 troller  and  Auditor-General
 thereon,  under  sub-section
 (1)  of  section  619  of  the
 Companies  Act,  1956.

 (b)  Review  by  the  Government
 on  the  working  of  above
 Company.  [Placed  in  Lib-

 rary,  see  No.  LT-3788/65].

 (2)  Report  of  Indan  Producti-
 vity  Team  on  Standardiza-
 tion  and  Variety  Reduction
 in  Factories  in  USA  and
 Japan,  [Placed  in  Library,
 see  No.  LT-3789/65.]

 Tea  Boarp  Empuoyegs  (ConpucT)
 (SECOND.  AMENDMENT)  RuLes,  CoTTON
 ContRoL  (AMENDMENT)  ORDER,  AND

 CertiFrep  Accounts  oF  CoIR  BOARD
 AND  AupITeD  REPORT  THEREON

 The  Deputy  Minister  in  the  Mints-
 try  of  Commerce  (Shri  3.  अ.  Rama-
 swamy):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers: —

 {i)  The  Tea  Boarq  Employees
 (Conduct)  (Second  Amend-
 ment)  Rules,  1964,  published
 in  Notification  No.  GSR.  1798
 dated  the  19th  December,
 1964,  under  sub-section  (3)  of
 section  49  of  the  Tea  Act,
 1953,  [Placed  in  Library,  see
 No.  LT-3790/65.]

 (ii)  The  Cotton  Control  (Amend-
 ment)  Order,  1964,  published
 in  Notification  No.  5.0.  4374,
 dateqg  the  23rd  December,
 1964,  under  sub-section  (6)
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 of  section  3  of  the  Essential
 Commodities  Act,  1955.
 [Placed  in  Library,  see  No.
 LT-3791  ‘/85.]

 (iii)  Certified  Accounts  of  the  Coir
 Board,  Ernakulam,  for  the
 year  1963-64  and  Audit  Report
 thereon,  under  sub-section
 (4)  of  section  17  of  the  Coir
 Industry  Act,  1953,  [Placed

 in  Library,
 see  No.  LT-3782/ 5.

 Report  or  Sart  DeparTMENT  Mrmo-
 RANDUM  AND  ARTICLES  OF  ASSOCIATION

 OF  CEMENT  CorPoraTION  oF  INDIA
 Ly.

 The  Deputy  Minister  in  the  Minis-
 try  of  Industry  ang  Supply  (Shri
 Bibudhendra  Misra):  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  following
 Papers: —

 (i)  Report  of  the  Salt  Depart-
 ment  for  the  year  1963-64

 [Placed  in  Library,  see  No,
 LT-3793  185.)

 (ji)  Memorandum  and  Articles  of
 Association  of  the  Cvment
 Corporation  of  India  Limited.
 [Placed  in  Library,  see  No.
 LT-3794  [85.1

 AGREEMENTS  FOR  ESTABLISHING  INTERIM
 ARRANGEMENTS  FOR  A  GLOBAL  Com-
 MERCIAL  COMMUNICATIONS  SATELLITE

 System

 The  Deputy  Minister  In  the  Depart-
 ment  of  Communicationg  (Shri  Bhaga-
 vati):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  Agreement  and  the
 Specia]  Agreement  between  the  Gov-
 ernments  of  India,  the  United  S.ates
 of  America,  the  United  Kingdom,  etc.,
 for  establishing  interim  arrangements
 for  a  Global  Commercial  Communica-
 tions  Satellite  System.  [Placed  in
 Library,  see  No.  LT-3795/65).

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  On  a  point  of  clarification.
 The  item  on  the  Order  Paper,  as  read
 out  by  the  hon  Deputy  Minister
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 (Shri  Hari  Vishnu  Kamath)
 shows  that  there  was  an  agreement
 and  also  a  special  agreement.  I  do
 not  know  whether  both  the  agreement
 and  the  special  agreement  have  been
 with  the  USA  and  the  UK.  What  is
 More  important  ig  that  it  is  rather  un-
 seemly  to  use  the  word  ‘etc.’  We  do nat  know  what  this  term  ‘etc.’  stands
 for.  What  does  the  phrase  ‘between
 the  Governments  of  India,  the  United
 States  of  America,  the  United  King-
 dom,  etc.’  mean?  Which  are  the  other
 countries?  That  must  be  made  clear.
 What  is  the  meaning  of  the  word  ‘etc.’?

 Shri  Bhagavati:  The  United  States
 of  America  has  taken  the  initiative
 in  this  matter  and  an  international
 agreement  was  signed  by  the  USA,
 UK  and  some  other  countries.

 Shri  Hari  Vishnu  Kamath:  Why  not
 state  the  names  of  the  ‘some  other’
 countries?

 Mr.  Speaker:  The  Paper  is  laid  on
 the  Table.  Al]  the  information  about
 the  papers  cannot  be  given.  It  has
 been  laid  on  the  Table  so  that  Mem-
 bers  might  peruse  them,

 Shri  Hari  Vishnu  Kamath:  You
 must  come  to  the  rescue  of  the  House.
 We  do  not  want  to  know  the  contents.
 But  here  they  mention  only  two
 countries  by  name  and  then.  say
 “ete.”.

 Mr.  Speaker:  That  information  15
 also  contained  in  the  paper.

 Shri  Hari  Vishnu  Kamath:  When  he
 can  mention  the  names  of  two  coun-
 tries,  why  not  the  names  of  all  the
 other  countries?

 Shri  Bhagavati:  1  can  give  the
 names  of  the  other  countries.

 Sbri  Hari  Vishnu  Kamath:  Yes,
 mention  the  names  of  the  countries.
 Do  not  say  ‘etc.’  It  jars  on  the  ear.
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 PUBLIC  ACCOUNTS  COMMITTEE

 Tromty-rirst  Report
 Shri  Morarka  (Jhunjhunu):  I  beg to  present  the  Thirty-first  Report  of

 the  Public  Accounts  Committee  (1964-
 65)  on  Exceases  over  Voted  Grants
 and  Charged  Appropriations  disclos-

 ed  in  the  Appropriation  Accounts
 (Civil),  1962-63,

 12.213  hrs.
 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Communications
 and  Parliamentary  Affairs  (Shri  Satya
 Narayan  Sinha):  With  your  permis-
 sion,  Sir,  I  rise  to  announce  that  Gov-
 ernment  Business  in  this  House  for
 the  week  commencing  22nd  February.
 1965,  will  consist  of:

 (1)  Further  discussion  on  the
 President’s  Address.

 (2)  Discussion  and  voting  on  the
 Supplementary  Demands  for
 Grants  (General)  for  1964-65.

 (3)  Consideration  and  passing  of:
 Armed  Forces  (Special

 Powers)  Continuance  Bill,
 1965.

 The  Income-tax  (Amendment)
 Bill,  1965.

 (4)  General  Discussion  on  the
 Railway  Budget  for  1965-66
 from  Friday,  the  26th  Feb-
 ruary.

 As  members  are  already  aware,  the
 General  Budget  for  1965-66  will  be
 presented  on  Saturday,  the  27th  Feb-
 ruary,  1965  at  5  P.M,

 Shri  5.  M.  Banerjee  (Kanpur):  I
 have  two  suggestions  to  make.

 The

 You  might  remember  that  last  ses-
 sion  also,  some  of  us  had  tabled  «
 motion  demanding  a  discussion  on  the
 Opinion  of  the  Supreme  Court.  We
 were  told  that  the  Presiding  Officers
 were  meeting  and  Government  would


